b I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 2310 OF 2011
(@ SPECI AL LEAVE PETI TI ON(CRL. ) NO. 3752 OF 2011)

KRI SHNANAN MENON ... APPELLANT
VERSUS
SANHEETA VED ... RESPONDENT
ORDER
1. Leave granted.
2. Heard | earned counsel for the parties.
3. Pursuant to the directions of this Court on 5th Decenber,

2011, the appellant has deposited a sumof Rs.35 |acs before the

Regi stry of this Court.

4. Lear ned counsel appeari ng for t he respondent,
instructions, would subnit that the aforesaid anount, as deposited,

is towards full and final settlenent of all the dues payable by the

appel | ant to the respondent. He further submits that he is willing
to wi thdraw the anount, as deposited by the appellant before the

Regi stry of this Court.

5. The Registry is now directed to prepare a cheque in the

nane of the respondent for a sumof Rs.35 lacs and hand it over

t he respondent / counsel for r espondent wi t hin 15 days’ time
t oday.

2
6. In view of the orders passed by us today, the conviction

and sentence, inposed by the High Court, is accordingly set aside.

Wth these observations, the appeal is disposed of.

Ordered accordingly.

....................... J.
(H L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)

NEW DELHI ;

on

to

from



DECEMBER 13, 2011
| TEM NO 2 COURT NO. 11 SECTION | I B

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).3752/2011
(From the judgenent and order dated 25/11/2010 in CRLA
No. 877/ 2010 of The H GH COURT OF KARNATAKA AT BANGALORE)
KRI SHNAN MENON Petitioner(s)
VERSUS

SANHEETA VED Respondent ( s)
(Wth office report )
Date: 13/12/2011 Thi s Petition was called on for heari ng

t oday.

CORAM :
HON BLE MR, JUSTI CE H. L. DATTU
HON BLE MR, JUSTI CE CHANDRAMAULI KR. PRASAD

For Petitioner(s) M . Raj esh Mahal e, Adv.
for Ms. Ruchi Kohli, Adv.
For Respondent (s) M . Gopal Sankar anar ayanan, Adv.

M . Saur abh Ajay Gupta, Adv.
M. Harish Pandey, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

Heard | earned counsel for the parties.

The appeal is disposed of, in terns of the signed

or der.
(G V. Ranana) ( Sharda Kapoor)
Court Master Court Master

(signed order is placed on the file)



